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Karimnzgar

3. . Venkata Reddy,

C/0 Pandilla Co~perative Society|,
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Date of Decision :

WAL: HYDERSBAD BENCH .

21.11.1994

Pandilla Village, Husnabad Mandafl,

¥arimnagrr District.

the applicant: Sri C. Dhmodar Reddy

Counsel for the Resnondenc=: Sri I.v. Ravins
CORANS
THE FON'BLE SHRI R. RAEIGARWTAN: MTIIBER (&)

VAR

MEMBIER

{(SUDL.)

(Oral order per Hon'ble Shri R. Rangarajan, liember (ADMN.)

Mone for the applicant, &

#.V. Ramana for the respondents.

The applicant was provi§i
to Kuchanap~lli Branch Office with

regular BPM of that post office was

proceedinys’ inttiated aguinst him"

hri Rajeswar Rao for

onally appointed as EDBEM
effect from 7.5.91.as the
'kegt off duty as disciplipary

rere pending., Subsequéntly

disciplinary proceedings -emded in his removal from service.
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In view of that a notification Dt.11:3.93 was issued for appoint-

.._,,..qf’ ing regular EDBPM, Kunchanapplly Branch Office. In response

_ : to that ﬂotificatipn 10 applicationg were received including
that of the applicant and respondent-3., Out of the applications
received 5 were rejected and.rest were considered and selection
was made on merit as per instructions of DG Posts Dt,.10.5.91,
The applicant and R=3 were céﬁsidere and both of them fulfilled
all the conditions. However the apliicant and R-3 were equally
placed. Hence marks obtzined by them in SSC was considered
for selection of the-~weFitorious candidate. The applicant (N

‘ ————

secured 225 Marks out of 600 whereas |R~-3/secured 267 out of 600

o as’gggg/frcm the selection proceedings., Hence R-3 was declared
gfff,//,,fff*””;ore meritorious and was posted as regular EDBPM in that post
office,

This OA 1s filed challenging the proceedings
No.B2-75/93 dated 29.9.1993 whereby R-3 was selected on
regular basis by holding the same as fllegal, arbitrary, mis-
conveived and for consequegtial direction to et aside that
order and continue the appaicant and regularise his services

as BPM, Kunchanpally post office.

The main contention of the applicant in OA is as he
-was working as provigzénal,BPM in that branch post office he
shodié have been continuded. But there is no such rule to
regularise the provisional hand and a$ the applicant could not
I come up in selection.ﬂfdcannot claim to be posted as a reﬁular

EDBPM of the post office even though he serwed there as provisional
postman.

The Second contention is thit the R-3 was working as

salesman on part-time basis in Primary Agricultural Society,
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Pandilla because of which he |is ineligible for the post of
EDBFM, No rule 5: even instruction was produced or indicated
in the affidavit to say there {s a bar to appoint part-tiﬁe
workers as EDBPM. As a matter of fadt the EDBPM are paid
only a consolidated allowances and they are permitted to
take up part-time job to augment thelr incame, In view of

above this contention also me:its po| consideration.
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iri view of what is stated ove we find no merit

in the O.A. Hence the 0.A, is dismilssed. No costs.

(The selection proceedings were perused and

returned back)
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